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CE.l\JTRAL PDlvUNISTRA.TIVE TRIBUNAL 
ALLAHABAD BeJCH : ALlAAAB.AD -- 

Original Application No.327 of 2C04 

v\ladne sday, this tre 31st day of March, 2004 

fun 'ble Nlaj·., Cen.; K.K.Srivastava, A.M.~ 
Hon 1b.Je Mr-,. A.K. 'Bh~;th,:igar.; J.:_M: 

D~~ R.S. Shrivastava, 
Senior Scientist, CIFRI, 
Allahabad. 
Agad as 38 years, 
S/o R.A.L. Shriva$tava, 
r/o Guara Beni, 
District - Azamgarh. - Applicant. 

(By Advocate : Shri S .s. Tripathi) 

1. Un ion of India, 
through President, 
Indian Council of Agricultural 
Be se ar c h , New Delhi"._ 

Director, 
Central Inland Fis~rie s 
Bese arch Institute, 
Barr ac kpore (W,-B .•) • - Be spondents., 

(By Pdvocate : Shri B .B.Sirohi) 

0 RD ER 

By lhn 'ble N.ai!_ <?en. K.K.Sra-yast~tya. A:ll:., • • 

In this O.A., filed under Section 19 of A.I. Act, 1985, 

tha applicant has prayed for quashing t,te order of dies non 

dated 30.9.2003 (Anne xure-d ) and tre order dated 30il.·2C04 

(Anne xure-II) passed by respondent No. 2. 

2:.;. Tre facts, in short, are that the applioant joired 

the respondents I establishrr.ent as Scientist on 4-8.1992 • 
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Tre applicant shifted from Bombay to Allahabad as Senior 
I 

Scientist CIFRI on l 7;.4;.2000.1 Tre grievance of tte 
app lie ant is that he is being humiliated by respondent 

No.2 on every front and besides suffering humiliation 

tte applicant is subjected to financial har e ssrrs rrt as 

we 11 by passing the impugned order dated 30.9.2003 

and order dated 30.1.2004 declaring number of days to be 

treated as dies non, though the applicant was either on 

duty/C.L. or medical lea]le.. Recovery of Rs .• ;5127/- from 

the pay and salary of February, 2004 onwards has put 

tte applicant to .great f inane ial h@rcl-ship-. · The applicant 

filed a representation before respondent No.! on 1.2.2004 

annexing the copies of the ear lier representations dated 

25.·12;2003, 11:.1,.2004 and 27.1~20J4 fiied before 

respondent No.2· •. Tra representations of too applicant 

have not been decided so f ar·,t 

3. The notice on behalf of the respondents was accepted 

by Shri B.B.Sirohi, .learood counsel for t~ respondents. 

4. We ~ard the counsel and perused r;ecords as wa 11 

as p Ie ad Lnqs s. 

5.. We are of tte view that-this is a fit case to be 

decided at the admission stage itself.. Iha interest of 

justice shall better ba served if the applicant is given 

liberty to file a fresh detailed representation before 

respondent No sL and the sar..1a is decided by a re asore d 

and spe aking order within a spa cif ied timai;· 
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6. Having re ard the counsel for tb= app lie ant at length, 

we are of tl:l:: view that t.re app lie ant is entitled for legal 

pro te ct.Len till his representation is decided by respondent 

~ 
7. In tre facts and circumstances, we provide two 

weeks time to the applicant to file a detailed representation 

before respondent No.! alongwith too copy of this order. 

The re sponde rrt No.1 is directed to decide tre representation 
of tre applicant within thl:ee rronths from the date r e- 

such ze pre se rrtat.Lon is received by a.reasoned and speaking 

order. We also provide that t~ operation of the impugned 

order dated 30.9~2003 (Annexure-I) and 3.0.L.2G04 (Annexure-II) 

shall remain stayed till tre representation is finally 

decided by re sponderrt No.1. 

8:• There shall be no order as to costsJ.i 

MEMBER(J) 


